81 TEM NO. 3 COURT NO 4 SECTI ON XVI |
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
I.A. No. 3in ClIVIL APPEAL NO. 3611 OF 2002
JOSE PHI LI P MAMPI LLI L Appel | ant (s)
VERSUS
M S. PREM ER AUTOMOBI LES LTD. & ANR Respondent ( s)
(For appeal under Oder XVIII Rule 5 of the SCR, 1966 against the
order dated 29.1.2011of the Ld. Registrar (J))

Date: 12/09/2011 Thi s Appeal was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE DALVEER BHANDARI
HON BLE MR JUSTI CE DEEPAK VERMA

For Appellant(s) M. MT. George, Adv.

For Respondent (s) Ms. Bina Qupta, Adv.

M. V. Ramasubr amani an, Adv.

UPON hearing counsel the Court made the follow ng
ORDER

In view of the letter circulated, the nmatter is
adj ourned by four weeks for filing reply to the I.A

(A S. BISHT) (SHASH BALA VIJ)
COURT MASTER ASSI STANT REG STRAR



